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SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

I.A No.1/2005 in S.L.P.(C) No. 11483 OF 2004

M S ASHA GOLD COVERI NG WORKS Petitioner(s)

VERSUS

M MOHD. MOHI DEEN & ORS.

Respondent ( s)

(For Urgent Stay)

Date: 17/02/2005 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE ASHOK BHAN
HON BLE MR JUSTI CE A. K. MATHUR
For Appell ant(s) M. S. Aravindh, Adv.
M. Senthil Jagadeesan, Adv.
Smt. V. Pushpa, Adv.
M. V.Krishna Murthy, Adv.
For Respondent (s) M. P.S. Mshra, Sr. Adv.

M. K K  Mni, Adv.



M. R Thi agaraj an, Adv.

M. K. B. Sandeep, Adv.

UPON hearing the Court made the foll ow ng

ORDER
Whi | e di smi ssi ng t he Speci al Leave Petition on 5th
Novenber, 2004, this Court grant ed time till 31st My, 2005

for wvacating the prem ses subj ect to the petitioners filing
usual undert aki ng within four weeks from the date of t he

order i.e. 5th Novenber, 2004.

Accor di ng to t he petitioner, t he anount sent by hi m
by Money Or der and | at er on by Bank Pay Or der was not
accepted by t he respondent s- | andl or ds. On an application
filed by t he respondent s- | andl or ds to t he effect that there

was a default in maki ng t he paynent wi t hin time and t hat

there wer e ot her irregularities in remttance of t he rent,
t he Executi ng Court by its order dat ed 15. 02. 2005 has
ordered delivery of possessi on to t he respondent s- | andl or ds
on or bef ore 01. 03. 2005. Petitioner has prayed t hat t he
order passed by t he Executi ng Court be suspended till
31.5.2005 i.e. the time granted by this Court to vacate the

prem ses

To end the controversy between the parties, we direct
the petitioner to deposit all arrears of rent and the future
rent till 31.5. 2005 in this Court within three weeks from
t oday. The respondent s- | andl or ds woul d be at liberty to
wi thdraw the anount on t he deposi t of t he rent by t he

petitioner.

In view of the order passed by us today, the order of



t he Executi ng Court dat ed 15. 2. 2005 passed in E. P. No. 294

of 2004 in R C. O P. No.3003 of 1993 is set aside.

Interlocutory Appli cation No. 1 of 2005 is al | owed in

t he above terns.

(Parveen Kr. Chaw a) (Kanwal Si ngh)

Court Master Court Master



